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Mr. Speaker: I think it may be ac-
cepted because uniformly we are
having this provision in every Act so
that the House may have jurisdiction
and modify the rules.

Shri Tyagi: The Chair’s ruling in
Parliament has greater force than any
statutory power,

Mr. Speaker: What does the hon.
Minister say?

Dr. B. Gopala Reddi: This is a con-
version table and we have provided
for them in the Schedule. We do not
expect any rules to be made in this.
I think there is a decision from the
Subordinate Legislation Committee
that every rule made by the Govern-
ment should be placed on the Table
of the House and anybody can draw
the attention of the House and things
like that. In this Bill this clause is
absolutely redundant and unneces-

sary. @
Mr, Speaker: I shall put the amend-
ment to the vote of the House.

‘The question is:
Page 2,—
after line 30, insert—

“5A. After sub-section (2) of
gection 5 of the Khadi and Other
Handloom Industries Development
(Additional Excise Duty on Cloth)
Act, 1953, the following sub-
section shall be added, namely:

“(3) Every rule made under this
section shall be laid as soon as
may be after it is made before
each House of Parliament while
it is in session for a total period
of thirty days which may be com-
prised in one session or in two
successive sessions, and if, before
the expiry of the session in which
it is so laid or the session imme-
diately following, both Houses

- agree in making any modification
in the rule or both Houses agree
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that the rule should not be made,
the rule shall thereafter have
effect only in such modified form
or be of no effect, as the case may
be; so, however, that any such
modification or annulment shall
be without prejudice to the vali-
dity of anything previously done
under that rule’.” (1)

The motion was negatived,
Mr. Speaker: The question is:

“That Clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill,

Clauses 7, 8, 9, First Schedule,
Second Schedule, Clause 1, Long Title
and the Enacting Formula were added
to the Bill.

Dr. B. Gopala Reddi: Sir, I beg to
move:

“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

13.28 hrs.

STANDARDS OF WEIGHTS AND
MEASURES (AMENDMENT) BILL

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Sir, I beg to move:*

“That the Bill to amend the
Standards of Weights and
Measures Act, 1956 be taken into
consideration.”

It is a small Bill of a non-contro-
versial nature. The Act as originally
passed in 1956 did not apply to the
State of Jammu and Kashmir as
entry 50 of the Union List was not
then applicable to that State. Re-
cently, the Constitution (Amendment)

*Moved with the recommendation of the President.
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Order of 1960 has made this Entry
applicable to tb-. State. It is there-
fore, proposed to make the Act of
1956 applicable to the State of Jammu
and Kashmir.

A provision is being made that all
the rules made under the Act will be
laid on the Table of the House. That
was the question which was being
discussed just now. Modification of
those rules can be effected if the
Parliament so desires. I have nothing
to add except a few remarks on the
point which were raised just now.

My esteemed friend Shri Tyagi
said just now that the system of metric
weights and measures should be ap-
plied all at once. Well, it would have
been a good thing if people were
familiar with the new system and it
was physically possible. We find it
administratively difficult to introduce
it in one stage. For instance, about
50 million pieces of weights alone are
required in the country and it is not
possible to manufacture 50 million
pieces all at once, to distribute them
throughout the country and to make
people familiar with those weights.

Mr. Speaker: Does he mean varie-
ties?

Shri Satish Chandra: I said “pieces”.
50 million pieces will be required to
Teplace the old weights.

Shri Prabhat Kar (Hooghly): Which
are in use.

Mr. Speaker:
weights?

Shri Satish Chandra: Yes. The
Parliament when passing the original
Act took these factors into considera-
tion and a time limit of ten years
was fixed for the changeover. The
Act was passed in 1956 and ten years
Wwere given to the Government to
complete the process of replacing the
old weights and measures by new
weights and measures. A start was
made in 1958 in certain areas—some
large cities or selected districts—in
every State. The experiment proved
Successful. The people in those areas
have become familiar with weights

By these metnic
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and measures under the metric sys-
tem. Propaganda and publicity
campaigns weres launched. The
Minister for Revenue and Civil Ex-
penditure has just narrated the steps
taken to popularise the new weights.
In those areas, it is proposed that
from 1st October, 1960 the metric
weights should become compulsory.
In the rest of the country the metric
weights will be introduced on an
optional basis, and there would be a
period of transition of two years
during which the people can familia-
rise themselves with the new weights
and measures and also get their sup-
plies of new weights. Every attempt
is being made to expedite the process,
to reduce the period of transition and
also to take steps so that the diffi-
culties of the common people are
mitigated to the extent it is possible
to do so.

Sir, as far as this Bill is concerned,
it is of a very mnon-controversial
nature. It simply seeks to extend
the Act to the State of Jammu and
Kashmir, and I request the House to
accept it.

Dr. M. S. Aney (Nagpur): How
many years will it take for all these
50 million pieces of weights to be
manufactured?

Shri Satishk Chandra: Sir, the 1n-
troduction of metric weights and
measures will be complete by 1966,
but, for the State of Jammu and
Kashmir the period of ten years will
be calculated from the date this
amending Act comes into force

Mr. Speaker: Motion moved:

“That the Bill to amend the
Standards of Weights and Mea-
sures Act, 1956, be taken into con-
sideration.”

Shri Prabhat Kar: I welcome this
Bill, there is no question about it.
The only point here to which I want
to draw your attention is that every
time when a Bill is passed we find
that subsequently another Bill is
brought before this House extend-
ing the previous Act to the State
of Jammu and Kashmir. I think
this procedure takes a lot of
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time of the House. From Lok
Sabha that Bill is sent to Rajya
Sabha and a lot of time is taken
there also. Is it not possible to find
out a way whereby before the Bills
are introduced in this House steps
are taken to consult the Government
of Jammu and Kashmir so that when
the Bills are placed before this House
there will be a provision to say that
they will have operation in the State
of Jammu and Kashmir? Very often
we find that Bills are introduced in

this House extending the Acts to the.

State of Jammu and Kashmir, and I
think that can be avoided if my sug-
gestion is accepted.

The second point to which I would
like to draw the attention of the hon.
Minister is this. So far as the metric
system is concerned, it is welcome
and it has been accepted by the coun-
try. There is the question of its
popularisation in the proper form. My
hon. friend Shri Tyagi was just now
saying that even a literate person
today goes on thinking what exactly
will be powne-char-anna in naye
paise. What I would like the Ministry
of Commerce and Industry to do is
that it should in consultation with
the Ministry of Education see that
within the shrotest possible time the
rupees, annas, pies, pound, shilling,
pence and maunds, seers etc. go out
of syllabus and introduce metric sys-
tem in their place. When we find that
the old coins and old weights are no
more in existence and there are only
the new coins and new weights, the
difficulty of finding the mnaye paise
equivalent for powne-char-anna will
not arise at all. If the old coins and
weights and measures are allowed to
continue all these difficulties will
arise. When the younger generation
will have to follow the new metric
system that is being introduced in our
country, it is not necessary to give
them elaborate education on the old
system—rupees, annas, pies. Istead
of rupees, annas, pies and maunds
and seers they may be taught in the
new system with kilometre, centi-
metre etc. In that way it can be made
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more easily popular among the people
and no difficulty will arise.

When we have accepted this sys-
tem, we have to see that immediate
steps are taken. The trensition period
provided in the Act, no doubt, is ten
years. As the hon. Minister has stat-
ed, it is because of the fact that to
introduce the change it will require
some 50 million pieces of weights to
replace the weights that are now
being used. At the same time, we
have to educate the people and pre-
pare their mind so that when the new
system comes it will not have any re-
pulsion. In our country, Sir, you
know, there are places where people
even today do not accept our notes.
They only think in terms of the
rupee coins, the old silver rupee coins
which have the silver value. Though
such coins are not in existence now
still they do not accept the notes.
Therefore, in a country where tradi-
tion is given great value and people
think in terms of old methods, imme-
diate steps should be taken to see that
the new generation is educated on the
new system so that when the new
system is introduced in a particular
area, region or State, that is accepted
by the people. That is why I would
like the hon. Minister for Commerce
and Industry in consultation with the
Minister for Education to see how
best within the shortest possible time
this change-over can be made in the
text-books in schools and also in the
education imparted to students.

Shri Harish Chandra Mathur (Pali):
Mr. Speaker, Sir, obviously, there
should be no objection to such a sort
of innocent measure which intends
only to extend this standard system
of weights and measures to the State
of Jammu and Kashmir, now that the
present Constitution permits us to do
so, because we have adopted this sys-
tem and we have it obtainable
throughout the country. But it ap-
pears to me that we who sit here and
pass such nice Bills hardly take into
consideration what is actually in prac-
tice all over the country and how the
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adoption of such Bills affect the eco-
nomy at the various places. I will just
give you one instance which will be
found to be very amazing. In the
entire original State of Jodhpur we
had certain standards of weights and
measures. One seer was equal to 100
tolas. That was the weight which was
obtaining throughout that State.
Overnight, the State of Rajasthan
adopted the Bengal Weights and
Measures Act, according to which 80
tolas make a seer. What happened
the next day in the market through-
out the State? I used to get a seer of
ghee for Rs. 6. But instead of getting
100 tolas of ghee for the same price,
I started getting only 80 tolas for the
same amount. If I got 100 tolas for
Rs. 6, I should get 80 tolas for Rs. 5
only. That is obvious and clear
mathematics and the commerce sense
of the people should assert itself in
these things. I have given you an
absolute and concrete instance and an
example of what has happened
throughout the State.

Shri Heda (Nizamabad): For how
long it remained so?

Shri Harish Chandra Mathur: It
remains still.  Unfortunately, this
state of affairs is of a permanent
nature. We have suffered because of
the change-over and we have lost by
about 25 per cent. The consumer
population has lost about 25 per cent.
I am sure it will look almost absurd
how such a thing could happen, but
then it is a fact. The hon. Members
sitting here exercise only their intelli-
gence and theory, but I have given an
illustration. I am giving a challenge
to the Minister of Commerce and In-
dustry to make an investigation whe-
ther it is a fact or not and whether
the rates changed overnight to the
disadvantage of the consumers by 25
per cent and whether the same state
of affairs persists even to this day or
not.

Shri Jhunjhunwala (Bhagalpur):

Does it continue even now?
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Shri Harish Chandra Mathur: It is
the rate about which I am worried
about. I do not care about the weight..
That is why I am saying it and I am.
sure that everybody sitting here will
scratch his head and say  “How can
such a thing be possible?” Now, peo-
ple feel that there is absolutely no
control; the general feeling is that
there is no control and nobody is
worried about the rate; nobody cares-
about the rates. The rates continue.
That is why I would ask the hon.
Minister to make an enquiry into this
affair and find out whether what I
said has actually happened or not.

Shri Satish Chandra: When was
this? How many years ago?

Shri Harish Chandra Mathur: I
cannot give the date and the time.
When the Bengal Act was extended to
that State, all this came about. I wish
the hon. Minister makes an enquiry
and if he does, he will find that it is
actually so.

Shri Tyagi (Dehra Dun): This time
the consumers in his State will be
gaim'.ng' because the kilogram is high-
er and heavier. Therefore, they will
gain.

Shri Harish Chandra Mathur: I am
not able to reconcile myself with re-
gard to the standard rate. I think it
is very necessary, before such
measures are adopted, that there is a
regular programme and proper edu-
cation. Apart from the difficulties
caused to the peaple in the rural
areas, I am sure that many hon.
Members here and many others do
not know how to convert the present
measures to  the standard measures
that we are edopting. To expect that
the people all over the country in-
cluding those in the rural areas will
be able to do that and understand it
will be too much. They will never
be able to appreciate it. The busi-
nessman always believes in making a
little profit at every turn and he is
definitely going to exploit the con-
sumers who are not intelligent enough
to take note of all these things and’
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‘understand the implications of this
change-over. That is why I wish to
submit that the hon. Minister should
‘take note of all these things.

Of course, it is sought to extend the
existing Act to the State of Jammu
and Kashmir. I understand that ten
Yyears are allowed to effect the change-
over simply because the State might
take all the necessary preliminary
steps in this matter within that period.
But I want to know whether they
have a regular programme and whe-
ther they are going to give any assist-
ance to the State to see that there is
a smooth change-over and that the
people are not exploited because of
the switch-over from one system to
another system. I hope that this
particular fact will be taken note of
and that they will see that what has
happened in one place will not be
permitted to happen in other places.

1345 hrs.

{SHRT JAGANATHA RAO in the Chair]

Shri Tyagi: While nobody would
disagree with the proposal which has
been put forward by my hon. friend,
namely, extending the provisions of
the present Act to the State of Jammu
-and Kashmir where the old weights
and measures are still prevalent one
thing which I want to impress on the
Government, in welcoming this
measure, is that the change of weights
and measures and coinage and cur-
rency from one system to the other is
not a matter which one individual can
adopt and another individual does not.
It is not a matter where some indivi-
duals might adopt it and get all the
advantages of it and some others do
not adopt it. In the case of weights
and measures and coins and currency,
it is not only one individual who is
concerned but all others also. One
cannot take to a particular currency
unless the other one takes to it
because currency and weights and
measures are always meant for ex-
change. They change hands from one
person to another. For business or
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consumption they go from place to
place. They can be adopted only if
one local market as a whole adopts it
from a particular day. It is not
desirable nor possible that two shop-
keepers should take to certain types
of weights and measures and the
other people should take to other
weights and measures. It is not
possible,

I agree with my hon. friend Shri
Harish Chandra Mathur in his sug-
gestion. It is a very good suggestion,’
namely, that there must be a plan for
educating the people about this new
system. Let the people be educated.
It is no use allowing still the arith-
metic books which show the old
weights and measures, in schools and
colleges. Everything there is still cal-
culated in terms of rupees, annas end
pies and in maunds and seers. There-
fore, the first thing that the Govern-
ment ought to have done was to stop
in all schools and colleges these o013
measures, when they were embarking
on the introduction of the new sys-
tem. Let them look into the arith-
metic books in the schools and col-
leges. There, the new measures are
not so much envisaged as the old
ones which are still going on. The
children are used to the old weights
and measures. Therefore, I suggest
that there must be an overall type of
education in the whole country. I
agree with my hon. friend when he
says that time should be given.

It is not as if such a change can take
place gradually. It has to take place,
and be effected, when the whole mar-
ket takes to it so that no difficulty in
exchange and other things can be ex-
perienced. Every shopkeeper should
take to the same kind of weight and
the same kind of measure. It may
take time to educate them on this
matter, but when you apply it, apply
it wholesale, to the whole country,
so that there will be no difficulty in
exchange, and everybody will know
what it is.

As far as the propagation of this
system is concerned, it might go on
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until the final day is fixed when the
old coins and old measures will go.
With these words, I support the
measure and I hope the unanimous
support of the House is with the hon.
‘Minister in this matter.

Shri Warlor (Trichur): I want to
make only one suggestion. The sug-
gestion is with regard to educating
the population. Just now I had been
to the coffee shop. There they show-
ed me how much is a kilogram when
compared to the pound. If that is
known, I am quite sure how much I
want. So, these old measures and
weights and the new ones must be
placed in the shops simultaneously in
the same place so that the people can
get an idea of the quantity they wish
to buy. With just these abstract
figures they cannot understand how
much it is. This suggestion may be
taken up and all the shops may be
asked to exhibit the quantity of their
goods both in the old weights and
measures and also in the new weights
and measures in the same place,
simultaneously, so that the people
could have a visual education of the
whole scheme.

Dr. Melkote (Raichur): Mr. Chair-
man, while welcoming the measure,
I would like to say that whenever
such changes take place either in coin-
age or in the matter of increment in
salaries of Government servants or in
measures and weights, the public to a
large extent are being agitated at
least for sometime. I think that when
an increment in the salaries of Gov-
ernment servants was given, just to
the extent of Rs. 5, nearly 50 per cent
of this additional sum or wage flowed
back into the mercantile community
overnight. Why this should happen
and why Government cannot take
Some measure is a matter which the
Government and the public have to
consider. I personally feel that the
Government should be vigilant and
should adopt measures whereby these
t!ﬁngs would not happen. At the same
time, as my hon. friend opposite sug-
gested, at various places where this
change is effected, Government should
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make arrangements whereby the pub-
lic may get to know what exactly it
means. They should take vigilant
steps so that the mercantile commun-
ity do not cheat the public. If this
much is done, I am sure the public
will not merely feel grateful, but will
welcome this measure more than what
this House itself would do.
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Shri Satish Chandra: Sir, I am
grateful to the hon. Members who
have spoken, as all of them are
agreed on the objective of the Bill.
Some doubts have been raised, but
those are the doubts which were dis-
cussed at sufficient length four years
ago in this Parliament and even
earlier in the Press and on the plat-
form. Public conferences were also
held. It was after very deep deli-
berations that the House passed the
Act of 1956 to adopt the metric
weights and measures.

I am a bit surprised that some
doubts are now raised about the very
utility of these metric weights and
measures and their usefulness. At
present the country has got a variety
of weights and measures. They differ
from place to place and sometimes
differ for each community in a parti-
cular place. When there is such a
big confusion in our system of
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weights and measures it is naturally
desirable that there should be some
uniformity. For decades, the intelli-
gent educated people had been ask-
ing for some uniform system of
weights and measures in the country.

When it was decided to introduce a
uniform system of weights and
measures, we had to make a choice
from a variety of systems. Ultimately
it wag thought that the metric system
is the most scientific system; it is used
by the largest number of people in
the world and so the best system to
be adopted in our country also.

There appears to be some mis-
understanding that the Act has allow-
ed a transition period of 10 years.
The position is that even before the
enforcement of weights and measures
in a particular area, a lot of preli-
minary work has got to be done.
Firstly, the Central Government is
only responsible under our Consti-
tution for laying down the standards
of weights and measures and that is
what has been done in the Act of
1956. The enforcement is the respon-
sibility of the State Governments.
The Act which is being amended now
only prescribes the standards of
weights and measures. Each State
Legislature has passed its own Act
according to which it creates an
enforcement machinery, takes suit-
able steps for the manufacture of
these weights and measures, creates
an inspectorate to check those weights
and measures and to keep a watch
over them. All this takes time.

After the passing of this amending
Bill, the State of Jammu and Kashmir
will also similarly have to pass an
Act of their own for the enforcement
of new weights and measures in that
State.

The period of transition has nor-
mally been two years. I said a little
while ago that metric weights were
introduceq in selected areas and for
specific purposes in relation to specific
industries. In those cases, the period
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of transition comeg to an end on 1st
October, 1960. The period of transi-
tion of two years starts in the
rest of the country in relation to
weights. Firstly, the enforcement
machinery has to be created. These
weights and measures have to be
manufactured. Then they have to
be distributed. An  inspectorate
organisation has to be created. People
must be made familiar with the new
weights and measures. After all this
has been done, the new system
becomes compulsory. At present, we
are going ahead with weights, but we
propose to take linear measures later
on. So, the entire process of chang-
ing over from weights, capacity
measures, linear measures and so on,
has to be completed in a period of
10 years.

Every possible attempt has been
made to educate the public by various
means such as posters, pamphlets,
conversion tables, newspaper articles,
special magazines brought out for the
purpose, cinema slides, documentaries,
etc. If still the people are not fami-
liar with these weights and measures,
I can only request the hon, Members
of the House to extend their co-
operation and to popularise the new
system in their constituencies, among
the people whom they represent.
Everything possible is being done by
the Government, but the co-operation
of the hon, Members in that direction
will be extremely helpful.

14 hrs.

As regards text-books to which
attention has been drawn by my hon.
friends, Shri Prabhat Kar and Shri
Tyagi and others, they are perfectly
right and suitable steps have been
taken in that direction. For three or
four years we have been in touch with
the Education Department of the
various State Governments and the
new text-books that are being pub-
lished are based on the metric
system. The old text-books, of course,
have not been discarded altogether,
and every State Government has
assured us that as soon as new editiong
are published and new text-books
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are printed, there would be more
emphasis on metric weights and
measures. In fact, that would be the
main system which would be taught
to children. Even before the publi-
cation of these new text-books, the
Education Departments of the various
State Governments have taken suit-
able steps to make the children fully
familiar with the metric system even
though the same importance might
not have been given in the text-
books which were published a long
time ago.

I was hardly able to understand the
objection of my hon. friend, Shri
Mathur who perhaps narrated some
very old experience. After 1956 I
cannot imagine that the Rajasthan
Government would have thought of
changing from a seer of hundred
tolas to 80 tolas. He was obviously
referring to some experience which
must be older than 1956.

The Deputy Minister .of Labour
(Shri Abid Ali): During his minister-
ship, perhaps.

Shri Harish Chandra Mathur: Dur-
ing your own ministership.

Shri Satish Chandra: It is quite
evident that whatever change has
taken place after 1956 it is towards
metric weights and measures, Fur-
ther, the people of Bikaner are known
all over the country for their com-
mercial acumen.

Shri Harish Chandra Mathur: That
is why they cheat people.

Shri Satish Chandra: These arith-
metical calculations are in their blood,
and I am really surprised that this
should have happened in that State.
In any case, it could not have hap-
pened during the last four years,
after the passing of the original Act,
which we are seeking to amend.

Shri Harish Chandra Mathur: Dur-
ing the next session I will ask a
question so that he will make an
enquiry from the Rajasthan Govern-
ment and make some clear confessiom
here.

1
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Shri Satish Chandra: As regards
vigilance and malpractices, the State
Governments are fully aware of the
problem. A strong enforcement
organisation has been created, and I
am quite sure that it will take care
of the problem. Of course, there
might be a little confusion in the
beginning but the people will
gradually become familiar with them,
as they have become familiar with
the coins. The real advantage, the
real benefit of the changeover to the
decimal coinage will be appreciated
by the people at large when tihe
entire process is complete and our
weights and measures and the coins
are all on metric and decimal system.
During the transitional period, there
may be some chances of malpractices,
and the ignorant people may be
deceived. But, by public co-opera-
tion, by the efforts of all of us, by
suitable publicity that has been given,
I think the chances for that will be
reduced to the very minimum. They
can be certainly reduced if all of us
remain vigilant.

I have nothing more to say. The
conversion tables have been widely
distributed and more would be dis-
tributed, as was done when the
metric weights were introduced in
certain selected areas. The State
Governments, the district authorities
and the publicity organisations of the
State Governmentg are taking suit-
able steps to that end.

Ag far as this Bill is concerned, its
scope is very limited, i.e. the exten-
sion of the Act to the State of Jammu
and Kashmir, and I commend it for
the acceptance of the House.

Mr. Chairman: Motion moved:

“That the Bill to amend the
Standards of Weights and
Measures Act, 1956, be taken into
consideration.”

The motion was adopted.
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Mr. Chairman: We shall now take
it up clause by clause. As there are
no amendments, I will put all the
clauses to the vote of the House, The
question is:

“That clauses 2, 3, 1, the Enact-
ing Formula and the Long Title
stand part of the Bill.”

The motion was adopted.

Clauses 2, 3, 1, the Enacting Formula
and the Long Title were added to the
Bill.

Shri Satish Chandra: I move:

“That the Bill be passed”.
Mr. Chairman: The question is:
“That the Bill be passed”.

The motion was adopted.

14.07 hrs.

INDIAN TRADE UNIONS (AMEND-
MENT) BILL

Mr. Chairman: The House will now
take up consideration of the Bill
further to amend the Indian Trade
Unions Act, 1926.

The Deputy Minister of Labour
(Shri Abid Ali): I beg to move*:

“That the Bill further to amend
the Indian Trade Unions Act,
1926, be taken into consideration.”

The Bill is short and non-contro-
versial in nature. Of course, the
important provisions will be much
helpful for developing trade union
movement in the country on a
healthy, sound and self-supporting
basis. The provisions which are con-
tained in the Amending Bill were
discussed in the Tripartite Conference
more than once I think, and the
amending Bill is brought forward on

*Moved with the recommendation of the President.





